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The aypUcant has filed this OA on Io. .L.aeoe

to chailonge the order of termloation of his scrriee
Oiuoh oo,o passed on il. 11. 1391. On the face of it, the
OA appears to be grossly t.iOC barred and is also hit by
delay and laehos. noacver, Shri liarvir Singh, eonarol
roe the appl leant prays that '-iic :as., , ,

t!,o department on 6.11.2000, so his OA is within
,  i r-:0.

2  1 have gone through the inipugned order,

Annxure A-- 1.dated b.U.2000 and paragraph 3 of the luttcr
i Q rcproduecu here .i nbc I owe-

■y ghri Eaotan SingiP wiiO hae bee;; i;:Uri. .: ;i3
1 ,-seated reprcocntat ion. has already becn^ -^
aikpnxtelT , Photooopiee of the reel i ea sene ̂  co nax ou
12,6, 1997 and 37, 10. 1999 arc cnc.ioacu 4^.1 -ea..s.,
reference" .

3  A pci-uaal of the letter dated 6. 11.200G siiows
|/0\^
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